THE INDIAN FINANCE ACT
1931,

(Made by the G_ovémor Genéral on the 30th‘Mfa¢ch,' 193] )

An Act to fix the duty en salt manufacture& in, or mported by
~ land inte, ceitain parts of British India, to vary certain duties
Jeviable lmder the Indian Tariff Act, 1894, to fix maximum
rates of postage under the Indian Post Oﬁice Act, 1898, to
vary the excise duty on motoy spirit leviable under the Motor

Spirit (Duties) Act, 1917, to_fix rates of income-tax and
super~tax, to vary. the excise duty on kerosene leviable undeér

the Indian Finance Act, 1922, further to amend the Indian
Paper Currency Act, 1923, and to vary the excise duty onm
silver leviable under the Sllver (Excise Duty) Act, 1930

YHERFEAS it is expedient to fix the duty on salt manu-

factured in, or imported by land into, certain parts of.

British India, to vary certain duties leviable under the Indian
Tariff Act, 1894, to fix maximum rates of postage under the
Indian Post Oﬂice Act, 1898, to vary the excise duty on motor
spirit leviable under the Motor Spirit (Duties) Act, 1917, to
fix yates of income-tax and super-tax, to vary the excise duty
on kerosene leviable under the Indian Finance Act, 1922, fur-
_ther to amend the Indian Paper Currency Act, 1928, and to

vary the excise duty on silver leviable undei the Silver (Excise:

Duty) Act, 1930; 1t is hereby enacted as follows:—
1. (Z) This . Act may be called the Indian Finance Act,
1931
(2)'1t extends to the whole of British India, meludmg
British Baluchistan and the Sonthal Parganas '

2. The prov1s10ns of section 7 of the Indian Salt Act,
1882, shall, in so far as they enable the Governor General-in'
Council to impose by rule made under that section a duty on

salt manufactured in, or imported into, any part of British

India other than Burma and Aden, be construed as if. for
the year beginning on the Ist day of April, 1931, they im-
pnsed such duty at the rate of one rupee and four annas per

maund of eighty-two and ‘two-sevenths pounds avoirdupois of

Short, title and
extent.

Fization of

salt duty.

salt’ -

1!

Price 1 anna or 15d.]
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‘annas and three pies ’’ shall be substituted.

e 1932 » shall be substituted.
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salt manufactured in, or imported by land into, any such-

. part, and such duty shall for all the purposes of the said Act,

be deemed to have been 1mposed by rule made under that

' sectlon

18, The amendments spemﬁed in the Fu'st Schedule to %
this Act shall be made in Schedule II to the Indian Tarift Act,
1894. . VI of m

14, In addition to the duties payable under the Indian !
Tariff Act, 1894, and any other Act for the time being in force, VIII of 188}
there shall be levied and collected in every port to which that
Act- apphes additional duties-on ‘the -impoxtation of  articles
specified in-the first and ‘seeond” columns of £he Second Sche- !
dule at the rates or obtained by the method shown aga,mst , |
them in the thlrd column thereof. .

5. For the year begmnmg on’ the 1st day o‘f Apnl 1931,
the schedule contained in the Third Schedule to this Act , :
shall be “inseited in the Ind_l‘a_b_n Post Oﬁice Act, 1898 a8 the yrerigee,

" First Schedule to tha.t Act.

18. In sub-section 1) of sectlon 3 of the Motor Spl it
(I)utles) Act, 1917, for the words ‘‘ six annas’’ the wo
elght annas » shall be substituted. :

7. (1) Income-tax for the year beginning on the lst day of
Apnl 1931, shall be charged at the rates epemﬁed in Part I
of the Fourth Schedule.

(2) The rates of super-tax for the year beginning on the 1st
day of April, 1931, shall, for the purposes of section 55 of the
Indian Income-tax Act, 1922 be those specified in Part IT of x1of 1922

s 11081017,

‘the Fourth Schedule.

- (3) For the purposes of the Fourth Schedule,' ‘“ total in- 4
come *’ means total income as determined, for the purposes of
income-tax or super-tax, as the case may be, in accordance
with the provisions of the Indian Income-tax Act, 1922. XI of 1022,

‘18, In the proviso to section 5 of the Indian Finance Act,

1922, for the words ‘‘ one anna and six pies '’ the words ‘‘ two Xirof1e22.

9. In sub-section (7) of section 19 ‘of the Indlan Paper
Currency Act, 1923, for the figures' ““ 1981 ” the figures Xoriszs.

110. In

* This section. cams into effect on_1st March, 1931, by virtue of a
declaration imserted in the Bill under ‘the Provisional Oolleemon of

Taxes Act, 1918 (XVI of 1018).
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SCHEDULE I. -

1894.

[See section 8.7

Ay, beer, porter, cider and
other fermented liquors,

DENATURED SPIRIT . .

Sreirrrs (other than - denatured,

spirit)—

. (1) Brandy, gin, rum, whisky,
and other sorts of spirite
not otherwise specified,
including wines contain-
-ing more than 42 per
cent. of proof spirit,

(2) Ligueurs, cordials, mix-
tures and other prepara-
tions ocontaining spirit
(other than drugs and
me(hemes)—

{#) entered in such a man-
ner as o indicate that
the strength is not to
be tested :

(¥1) not so entered . .

In barrels or other con+
tainers containing 27 oz.
or more, per imperial
gallon.

‘In bottles containing less k

than 27 oz. but not less
than 20 oz., per bottle.
In bottles containing less
than 13% oz, but not less
than 10 oz., por bottle.
Tn bottles .containing less
than 6% oz. but not less
than 8 oz., per bottle,

In other containers, per

* imperial gallon.

Ad valorem . .

Tmperial gallon of the

strength  of London
proof.
Imperial gallon . .

fmperial g&!lon of the
strength  of Tondon

proof,

110 In sub-sectlon (l) of section 8 of the Silver (Excme
Z-Duty) Act; 1980, - for theiwords ¢ four ann

the \ygrds
six annas ”’ shall be substltuted SR A

Amendments to be made in Schedule 17 to the Inclmn Tamﬁ
Act,

Rs. A.
0 12
0 2
0 1
0 %
1 90

7% per cent.

30 0

4 o
3 0

(8) Druge

1 This section ca.me into effect on 1st March, 19381, by virtue of a
declaration inserted in the Bill under the Provisional Collection of
Taxes A.ct, 1918 (XVI of 1918). .

Exolge duty -

on glver,

1. For Ttems Nos. 28 to 33 inclusive thé following Items '
shall be substituted, namely :-—

3
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SOHEDULE I———contd

Brimrcs (othior than donatured |

spirit)
(8) Drugs and medioines con-.
taining spu:lb-—

() entered in such.» man-
ner &8 to indicate that
the strength is not to
be tested :

{¢4) not so entered

(4) Perfumed spirits

Pronided that—

(2) the duty on any artiole
included in this Item
shall in no ocase be less
than the duty which
would be charged 'if thé
artiole were included in
Part V-of this Schedule =

(b} where the unit of assess-
ment is theimperial gal-
lon of the strength of
London proof, the duty

. ghall be increased or re-
duced in proportion as
the strength is greater
or less’ than London
proof.

Wines, not containing” more
than 42 per cent. of, proof
Spir f—

(1) champagne and
sparkling wines.

othér

(2) other sorts
For Item No 34 the

namely : —

[ 34

3.

8UGAR, excluding confectionsry

(see No. 124)— :

{1) Sugar, crystallised or soft
23 Dubc{l Standard end
ahove.

{2) Sugar, orystalhsed or soft

. inferior to 23 Dutch
Standard but not inferior
to 8 Dutch Standard.

(8) Sugar, below 8 Dutch

: Standard and sugar
candy.

{(4) Molasses . . .
In Ttem No. 37A,

Imperial gallon . .

Impﬁnal Tgallon of the
strength of TLondon
proof, « -

Imperial gallon

Tmporial gallon . .

Imperial gallon

following shall be substituted,

Owt.

Owt. . . . .

Ad valorem . . .

Ad valorem . .

10 8
6 0°

sl
t

25 per cenb.
plus  two
rupeos and

- twelve an-

nas per owb.
25 yer oent.”’

in the Note thereto, f01 the words

““ amount to be deducted on ‘account of duties payable on im-
portation to determine the real value in accordance with the

4

provisions
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S(JHEDULE TI—condld.
of the sard- section - shall be R

rovisionis of clause (a)

of that sectmn ghall be calculated  in “all, cases as if the
cigarettes were classified under sub-item (@) ’’ shall be substi-
tuted,

4. In Ttem No. 43BB, relatmg to silver *bulhon and coin,
for the words ‘‘ Four anmnas’’ in the fourth column, the
words ‘ Six annas >’ shall be substituted.

5. In Part V, the headmg “ SPICES ” and Item No. 70
shall be omitted.

6. In Jtem No. 105, after the word ‘¢ FIrys ’” the Words
‘, not exposed *” shall be added.

7. After Item No. 124 and under the head ““ 7 s——Food
Drink and Tobacco,” the following item shall e inserted,
namely : — 7
“124A ., . . . | The following Srioes, namely t—

Ca.rdamoms, cﬂ.ssm, emna,xnon, aloves, nutmega
and pepper.”

. After Item No. 134, the following 1tem shall be insert-
ed namely —

“ 134A . c IOINEMATOGRAPH FILMS, oxposed. »

9. In Part VI, after Item No. 141, the following heading
and Iter shall be inserted, namely :—

“ [I1.—Miscellaneous and wnclassified.

141A . . . . | BETRLNUTS,”

housand ”’, the words deéduction allowed under clause (a

SCHEDULE II.
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SCHEDULE II

A'rtwles liable to an addztwnal duty of custo'ms cmd addq,- o
twnal duttes leviable thev*eon.

' [See section 4.}

Roferences to Parb

“and No. of Itam Degoription of articles Rate of additional
in Schedule I to liable to additional i duty or method of
the Indian Tariff . duty. abteining it.
Act, 1894,
. PART IL
27 . . | Fism, saurep, wet ordry . | B per cent. ad valorem.
87 . . | Clgars . . e . | 15 per oent. ad valorem.

37A .. . | CIGABEYTES . . « | Re.1 annes 8 per thou-
sand.

- 88 . . 1 All other sorts of ToBAccO | Twelve annas per pound.
manufactured.

40 . | KXErosEN®; also any. other | 9 pies perimperial gallon.
‘mineral oil mcluded in ltem o
No. 40, ‘

40A., .| MomoR sPmrT . . .| 2annas per imperial
i gallon.

41, . | MmERAL Om—

(1) ordinarily used for the | Rs.2 annas 8 per ton.
batching of jute or cther
fibre, as specified in sub-
item (1) of Item No. 41'

(2) not ordinarily used for 4 pies per gallon.
any other purpose than
for lubrication, as speci-
fied in sub-item (2) of
Item No. 41; :

(8) not ordinarily used ex-.| 2} per cent. ad valorem.
eopt as fuel or for some ) .
sanitary or hygienio
purposes, as specified in
sub-item (3) of Item
No. 41,

42 . | All Anms, and other articles | 10 per cent. ud valorem.
included in Item No. 42,

42A . | Motos Oams, motor oycles-| 10 per cent. ad valorem.
“and other articles inoluded
in Item No. 42A. :

43¢
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References to Part
and No. of Item
in Schedule IT to -

- the Indian Tariff
Act, 1894,

Deséription of articles
liable to additional
duty.

SCHEDULE IT—oontd.

duty or method of
obtaining it.

PART If—contid.

430 - . .

A ..

460 . .
PART IV.

Nos. 58 to 64 inclusive

PART V.
Nos. 65 to 123 inolu-
sive.

s

PART VI
© Nos. 124 to 141, in-

clusive, except Nos.
124A and 134A.

PART VIIL
156A . .

Anmiproran Sux YARN and
THERDAD,

SizE MixTurEs, all sorts in-
cluded in Item No. 45A.

PorrLanp Oemeny (exclud-
ing white portland cement).

_All artioles for the time being
included in Part IV of the
Second Schedule.

All articles for the time being
inoluded in Part V of the
Second Schedule, excluding
“raw hemp” comprised in
Item No. 78.

All articles for the time being
included in Part V1 of the
Second Schedule, except—

(1) the iouowing SeI10ES,
namely—

QOardamoms, oassia, cinna-
mon, cloves, nutmegs
and pepper (sce No.
1244) 3

($) OINEMATOGBAPH FILMS,
exposed (see No. 1344)
and :

(3) BETRLNUUS (see No.
) 1414A).

CorTON PIECE-G00DS—all
sorts included in Item No,
156A.

2} per cent. ad valorem.

T4 per cent. ad valorem.

Ras. 2 per ton.

2% per cent, ad valorem.

6 per cent. ad valorem,.

10 per cent. ad valorem.

The figures for the rates
of the ad valorem duties
shall be deemed to be

- inoreased by & in each
case.

SCHEDULE III.
. 7

Rate of a,ddiﬁioné,i RS
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. sompumm
 Sohedule to b inserted in the Tndion Post Office Aot, 1895,
| O [See section 5. '
““THE FIRST SCHEDULE,

| iNLAND POS'I"A_GE RA’]';fES. A

. [See section 7.]

Letters.

For a weight not exceeding two and 'a One anna.
half tolas.

Far every two and a half tolas, or frac- -One anna.
tion thereof, exceeding two and a half

tolas.
Postcards.
Single . . . . . . . Half an anna.

Reply . . . : . . . . One anna.
a Book, Pattern and Sample Packets.

For every five tolas or fraction thereof . Half an anna.

* Registered  Newspapers.

For a weight not exceeding eight tolas . Quarter of an anna,

For ‘a weight exceeding eight tolas and Half an anna.
not exceeding twenty tolas.

For every twenty tolas, or fraction there- Half an anha.
of, exceeding twenty tolas.

Parcels.

For a weight not exceeding twenty tolas . Two annas.

For a weight excoeding twenty tolas and Four annas.
not exceeding forty tolss.

. For every forty tolas, or fraction there-  Four annas.”

of, exceeding forty tolas.
| | SCHEDULE 1v.
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SCHEDULE IV.

[See section 7.]

Parnt I.

Rates o f Income-tas.

A. In the case of every individual,
Hindu undivided family, unregis-
“tered firm and other association of
individuals not being a registered
firm or a company—

. ) Rate.

(1) When the total income is less than  Nil.
Rs. 2,000. » o :

e ) When the total income 1is 8ix pies in the rupee.
' s. 2,000 or upwards, but is less

than Rs. 5,000, : ‘

(8) When ' the total income is Nine pies in the rupee.
Rs. 5,000 or upwards, but is less ' B

than Rs. 10,000.

(4) When the total -income is One anna in the rupee.
Rs. or upwalds, but is
less than Rs. 15,000

(5) When the ~total income is One anna and four pies in .
00 or upwards, but is less the rupee. !
than Ks. 20,000. ' '

& : ~ (6) When the total income is One anna and seven pies
. ' Rs. 20,000 or upwards, but is in the rupee.
- less than Rs. 30,000. ,

(7) When  the total income. is One anna and eleven pies

Rs. 80,000 or upwards, but is ln the rupee.
less than Rs 40,000.

8) When the total income is Two annas and one pie in
Rs. 40,000 or upwards, but is the rupee.
less than Rs. 1,00,000.

()] When the total income is ’l‘wo annas and two pies in

- 1,080,000 or upwards. the rupee.
B. In the case of every company and Two annas and two pies in
registered firm, whatever its total ‘the rupee.

income,

. o oL ' , Pare 11, -




In respect of the excess over thirty: thou-
sand rupees of total income— -

(1) In the case of every com'pa,ny—~

(a) in respect of the first twent,
P thousand rupees of suc
©XCOss, ’ '

(b) for every rupee of the re-
- mainder of such excess.

undivided family—
(i) in - respect of the first

of such excess.

(it) for every rupee of the

. ’ o next twenty-five thousand
: rupees of such excess.

(b) in the case of every indivi-

dual, unregistered firm and

other association of indivi-

. firm or a company—
o : (1) for every rupee of the
: g first twenty  thousand
) rupees of such excess.

(i1) for every rupee of the next
fifty thousand rupees of
such excess.

(¢) in the case of every indivi-
~ " dual Hindu undivided
fa.miiy, unregistered - firm
and other association of
individuals not bheing  a
registered firm or a com-
pany—
(i) for every rupee of the
next fifty thousand rupees
of such excess.

(i) for every rupee of the
next fifty thousand rupees
of such excess.

(iit) for every rupee of the
‘ next fifty thousand rupees
of such excess.

(iv) for ‘every rupee of the
next fifty thousand rupees
of such excess.

(v) for every rupee of the
next fifty thousand rupees
of such excess,

(vi) for every rupee of the
next fifty thousand rupees
- of such excess.

10

Part II...

(2) (@) in the case of every Hindu

forty-five thousand rupees

duals not being a registered

SCHEDULE IV—contd.

Rates of Super-taw.

Rate.

. Nil,

One anna in the rupee,

Nil.

One anna and. three pies

in the rupee.

Nine pies in the rupee. °

One anna and three pies in
the rupee. :

One anna and ning pies in
the rupee. .

Two annas and three Vpie
in the:rupee. .

Two annas and nine pies
in the rupee.

Three annas and three.

pies in the rupee.

Three annas and nine pies
in the rupee.

Four annas and three pies
in the rupee.

- (vid) for
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SCHEDULE IV—concld.

» Parr I1—contd.

Rates of Super-taz—contd.
: Rate.
(vii) for every rupee of the Four annas and nine pies

next fifty thousand rupees in the rupee.
of such excess. .

(viii) for every rupee of the Five annas and three pies
* next fifty thousand rupees in the ‘rupee,
of such excess;

(iz) for overy rupee of the Five annas and nine pieé

next fifty thousand rupees in the rupee.

of such excess. : _ .
, (@) for eovery rupée of the Six annas and three pies
¢ remainder of such excess. in the rupee.

‘MGIPC—L—.1X~27—.11-5-31-=’.7,000.
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